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IN THE INCOME TAX APPELLATE TRIBUNAL, JAIPUR BENCHES,"A"” JAIPUR

2 faora utel g, =¥ Wew Uq 2 fapd g Ired, ol 9e & qHe
BEFORE: SHRI VIJAY PAL RAO, JM & SHRI VIKRAM SINGH YADAV, AM

JMIHY U E. /ITA No. 1334 to 1336/IP/2019
f9efRoT a9 / Assessment Year : 2010-11 to 2012-13

M/s Rajasthan Cable Industries Ltd. 99 | The JCIT,

New Address: D- Block, Multimetals Vs. | Central Range,
limited, Udaipur.
Campus, 6-7, Heavy Industrial Area,
Kansua Road, Kota-324003.

R @7 9./ ShemsatR . / PAN/GIR No.: AACCR 2599 G

adrerelt / Appellant yaaedi / Respondent

RO @1 3R I/ Assessee by : Shri Gulshan Agarwal (C.A.)
JISTG d1 IR W/ Revenue by : Shri Kailash Chand Gupta (ACIT)

garg @l dRI&/ Date of Hearing : 22/09/2020
IS & dRy /Date of Pronouncement: 22/09/2020

e/ ORDER

PER BENCH:

These three appeals by the assessee are directed against three
separate orders of Id. CIT(A)-II, Udaipur all dated 20.09.2019 for the
assessment years 2010-11 to 12-13 respectively. Due to prevailing
COVId-19 pandemic condition the hearing of the appeals are concluded

through video conference.




ITA No. 1334 to 1336/JP/2019
M/s Rajasthan Cable Industries Ltd. vs. JCIT

2. The assessee requested for withdrawal of the present appeals in
view of the fact that the assessee has opted for “Vivad Se Vishwas
Scheme-2020" to settle his tax liability with the Department and the
applications in Form 1 & 2 has been approved by the Pr. CIT(Central)
by issuing certificate in Form 3. A copy of applications dated 21.09.2020
are also filed. The Id. DR has raised no objection if the appeals of the
assessee are allowed to be withdrawn. Accordingly, in view of request
of the assessee as well as the fact that the assessee has already opted
for resolution of dispute and tax liability under “Vivad Se Vishwas
Scheme-2020" the appeals of the assessee are allowed to be withdrawn
and consequently the same are dismissed as withdrawn.
In the result, the appeals of the assessee are dismissed.

Order pronounced in the open court on 22/09/2020.

Sd/- Sd/-
(faspe R aTea) (fasra urer <m)
(Vikram Singh Yadav) (Vijay Pal Rao)
T wew / Accountant Member =% wew /Judicial Member
STIgR / Jaipur
fa=ti / Dated:- 22/09/2020.

*Santosh.

e @1 ufafafy spfa / Copy of the order forwarded to:

1. aidrereli / The Appellant- M/s Rajasthan Cable Industries Ltd.,
Kota.

2. gyaiefi / The Respondent- JCIT, Central Range, Udaipur.
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MBI/ CIT

3R aga / CIT(A)

ot gfci=ifer, smaer ardieta siferevor, Iy /DR, ITAT, Jaipur.
e wisal / Guard File {ITA No. 1334 to 1336/]JP/2019}.

JRTgER / By order,

HEIh YsileR / Asst. Registrar



